
COiTRAL ADWINlSTRAnwe TRIBUNAL* PRING»AW BENCH
O.A.NO.158/95

Hon'blB Sbri A,V.Haridasan, \/ic^Cbairman(3)
Hon*bl8 Shri R«K,Ahooja, WambarU)

Naw Delhi, this 13th day of 3uly, 1995

Shri V^S.Bhatnagar,
a/o Shri H,3»Bhatnagar
r/o 148, Chitra ViharNear Lakahmi Nagat Diatrict Centre
Wikaa narg , Applicant
N£N OELHI-110 092.

Versus

The Director General
Council of Scientific Industrial Research
Rafi Warg
New Delhi « 110 092.

The Director
Atomic Plinerals SLvision
Department of Atomic Energy
MID Campus
Begumpet ^ .... Respondents
HYDERABAD - 500 016. •••• ^

ORDER (Oral)

Hsn'ble Shri A.V.Harid^an, Vice-Chairman(3)

No one present on behalf of the applicant. Earlier, this case has

been listed before tteputy R8gi3ttarC3) for completion of pleadings and he

was unable to pass any order due to non-appearance of the respondents and thersfers,
order^the case to be listed before the Bench. Nosn, when the case came, up

before the Bench, Ms. Wanju Bhagai, Legal Aduisor to the Respondent No.1 appears

and states that the respondents do not find it fit to contest this case and that
the claim made by the applicant may be allowed,

4
9 In view of the above submission, the application is disposed with a

direcUon to respondents, to pay a sum of R3.341.9B to the applicant with 12%
interest (per monJ^ from the date the amount was deducted till the date of
payment. The payment shall be made within three weeks from the date of the
receipt of this order. There shall be no order as to costs, ^
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VIC&-CHAIRW»<(3)


